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Heard Shri N,R.Reutray,Ld.Counsel fer the
applicant and Shri R.C.Rath,Ld.Standing Ceunsel
(en whem a cepy of the O,A. has been served) appea
ing en behalf of the Respendent-Railways and perus.
ed the recerds placed befere us, ;

In ceurse of hearing Shri Roth peinted eut that
as per the previsien of the §cheme for grant ef
A.C.Ps, t® the railway servants, a Scresning Cemmi.
ttee has besn set up by the Standing Cemmittee
which meets twice a year(during the first we=k ef
January e f the previeus Pinancial Year and during

the first week of July of any Financial Year) te
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precess the cases, It is in this cennectien, Shri
Rath sutmitted that the matter may be ferwarded te
the Committee for o nsidering the grievances with
regard te ACP, as raised he;rein. ' 1

Having heard the Ld.Cours el &€ beth the sides,
we dispese eof this O,A. with directien that the
appiicatimm be sent te the Screening Cemmtttee te
ve held in the menth ef July,2005 te censider the
case of the applicant, A cepy ef the O.A, may be
treated as part ef the representatien te be .géut up
befere the Cemmittee,

With the ebservatien and directien ms made a‘b@:v.e.
this O.A. is‘dislmsed of at the stage of a@gbssi@n.‘

Mo coSts.

o

vié.im

-




